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ORDER

Per Rajpal Yadav, Vice-President (KZ):-

The present appeal is directed at the instance of assessee

against the rejection of its application for grant of Registration
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under section 80G(5) of the Income Tax Act dated 11t February,
2024 passed by the 1d. CIT (Exemption).

2. The 1d. Counsel for the assessee has appraised us that the
assessee-Trust commenced its activities in F.Y. 2002-03 and
original approval under section 80G(5)(iv) of the Act was granted
to it on 11t September, 2009. After introduction of the new
scheme of Registration by Finance Act, 2021, assessee was
granted provisional registration. It emerges out from the record
that there is some inadvertent error in mentioning the particular
section of 80G, whether it is for provisional or permanent. The 1d.
Counsel for the assessee has submitted that CBDT has issued a
fresh Circular bearing Circular No. 7 of 2024, which contemplates
that in case where such errors have occurred, the assessee will
be at liberty to file fresh application. Our attention towards
paragraph no. 4.1 of the Circular, which reads as under:-

“4.1. Further, in cases where any trust, institution
or fund has already made an application in Form
No. 10AB, and where the Principal Commissioner
or Commissioner has passed an order rejecting
such application, on or before the issuance of this
Circular, solely on account of the fact that the
application was furnished after the due date or
that the application has been furnished under the
wrong section code, it may furnish a fresh
application in Form No. 10AB within the extended
time provided in paragraph 3(ii) i.e. 30.06.2024”.

3. On due consideration of the above facts, we are of the view
that ends of justice will meet if the assessee is given liberty to file
fresh application and the present application as well as this order

would not have any bearing on adjudication of the fresh
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application on merit. This appeal becomes redundant and

accordingly dismissed.

4. In the result, the appeal of the assessee is dismissed.

Order pronounced in the open Court on 14/05/2024.

Sd/- Sd/ -
(Manish Borad) (Rajpal Yadav)
Accountant Member Vice-President (KZ)

Kolkata, the 14th day of May, 2024
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